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further t0 amend the Constitution of
India,

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.” '

The motion was adopted.

SHRI KUSUMA KRISHNA
MURTHY: I introduce the Bill.
(Interruptions) **

MR, DEPU}'I’Y-SPEAKER: No;
nothing will go on record. Now MTr.
Harish Rawat,

(Interruptions) **

MR. DEPUTY-SPEAKER: There
is a limit. For one hour in the
morning, we had taken up this case.
Again you are taking it up. One
minute wasted meansg a losg of
Rs. 4800. It is poor man’s money. I
wil] not allow it.

FOREST (CONSERVATION)
AMENDMENT BILLT
(Amendmen; of section 2, elc.)

SHRI HARISH RAWAT (Almora):
1 beg to move for leave to introduce
a Bill to -amend the Forest (Conser-
vation) Act, 1980

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granted to intro-

duce a Bill to amend the Forest
(Conservation) Act, 1980.”

The motion was qdopted.

SHRI HARISH RAWAT: I intro-
duce the Bill

1535 hrs
FREE LEGAL SERVICES BILIL—
Contd.

MR. DEPUTY-SPEAKER: We now
take up further consideration of the

PHALGUNA 28, 1903 (SAKA)

Bills introduced 416

following motich
Eduardo Faleiro
namely:

+ “That the Bill to provide free
lega] services to indigent persons
in certain cases, be taken imto
consideration.”

moved by Shri
on 5 March, 1982,

Mr. Giridhari Lal Vyas,
(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Vyas is on his legs I am not allow-
ing anybody else.

A i€ e sy o (is-
I ) JuTES  AFEG, g W)
w daa afafas fam vega e aa
2. zamr @ auda FATE -

TS A/ 9T 4R § % v2E aad-
dza #r7  Avger nad¥e A 0w

M F § A% vs T T fF alw
g #iv 0T F a0E 4981 I

A F OF greA Adr g fa
YA FAgHT w¢ A% 1 gAfev

¥ oam® T ogarav g a7 7 gy fas
aga uravas g 148 fawr afw
A & fad. gaTe ® Agoar ady
fgz Azd: | wied 2gea 3 avfeam
339 T (1) AWM T MY TT T 7 —
¥ sifews 3390 (1) @ W
TA fwgr aar g far —

“Article 39A of the Constitutioa
directs the State to secure that the
operation of the legal wyystem pro-
motes justice on the basis of equal
opportunity and in particular
directg it to provide free legal aid
by suitable legislation or schemes
or in any other way to ensure that
the opportunities to secure justice
are not denied to any citizen by
reason of economic or other disabi-
lities.”

**Not recorded.
+1Published in
dated 19-3-82.
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frd  saigr dar gal? & & o4
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SHRI T. NAGARATNAM (Sriperu-
mbudur): Sir, I support this Bill
which has be¢th moved by Shri Edu-
ardo Faleiro. I must expresg my
thanks to the hon, Deputy-Speaker
for having given me an opportunity
to participate in  the discussion on
this private member’s Bill on free
legal service to the poor people in
our country. The number of people
below the poverty line in our coun-
try ig 300 million. To provide free
legal aid service to these 300 milliaha
people is a stupendous task and it
also reqguires a huge infrastruciure.
This task can be achieved only by
the cooperation of Central Govern-
ment, Bar Associations, Bar Council
and individual membera of the legal
profession, socia]l workers and the
public. In the Supreme Court there
are many cases petiding. Ag per
statistics, on 31-12-1981 the number
of regular hearing matterg which
were pending wag 22,664. Out of this,
16,789 cases are pending for more
than a year. Coming to the various
High Courts, the number of cases
pending in the Allahabad High Court
is 1,45.883, out of which the number
pending for more- thaty one year
comes to 1,00,867. In Andhra Pra-
desh High Court, 49,761 cases  are
pending, out of which 26,031 are
pending for more than one year. In
Tamil Nadu, the total number of
pending ca®es in the High Court is
70,796 and the number of cases pead-
_ing for more than one year is 49,950.
The total number of pending cases in
all the High Courts of the counrty is
7.79,192 and the number of cases
pending for more than one year is
5,19,935.
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The pendeticy in respect of admis-
sion and miscellaneous matterg af the
end of December, 1981 wag 60,260 in
the Supreme Court,

In our Constitution a noble ideal is
enshrined namely ‘equality’. But it
ig too well known that there ig great
economic disparity among the people.

mily a small  percentage of the
people have comfortable income and
the vast majority are poor; most of
them are even below the subsistence
level. The disparity is great in the
distribution of wealth. The major
portion of wealth is concentrateq in
the handg of a very =mall section of
pcople. How has this economic in-
equality affected ‘equality’ in admi-
nistration atd justice? Theoretically
all are equal in the eyes of law and

justice. But in reality = economic
inequality has made justice beyond
the reach of the weaker sections.

Law has become so complicated and
the procedure in courts so technical
that very rarely a litigant wil] be
able to put forth his case hefore the
court without the aid of an advocate.
He has naturally to pay the
necessary fee. How many people in
our country can afford to pay the fee
for engagaing the services of advo-
categ? A litigant has also to incur ex-
penses for trave] between his place of
residence and the place where the
court is situateq and for bringing his
witnesses fo the court.

In USA, the .right of ap accused to
be asgisted in his defence by a coun-
sel in a crimina] trial is recognised as
sn fundamental that it is guaranteed
by the Sixth Amendment to the Ame
rican Constitution,

The awarrness of the imvortance
of legal aid o the wcaker sections of
the people has dawneq recéntly in
ocur countr - alzo. Article 39A inseried
in the year 1876 in Part IV of our
Constitution containing Directive
Princinles of State Policy, reads:

“39A Equal justice ang free legal
aid.M
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The importance’ of legal aid to the
weaker sections of the people has
been stressed by the Supreme Court
in Hussainara Khantgon wversus State
of Bihar (AIR 1979 S.C 1369). The
Supreme Court observed:—that is
there at page 1373.

“We do not think it is possible to
reach the benefit of the legal pro-
cess to tHe poor, to protect them
against injustice ang to secure o
them constitutiona] and statutory
rights unless there ig a mation wide
legal service programme to provide
free legal service to them)”

15.53 hrs.
[SHRI HARINATH MISRA in the Chair].

Article 21 of our Constitution pro-
videg that no person shall be deprived
of his life or personal liberty except
actording to the procedure established
by law. I draw the attention of the
House that in Tamil Nadu an ordi-
nance has been promulgated iwo-
and-a-half months back detaining per-
sons without trial. Under this ordi-
nange most of the inhocent and poor
people have been detaineg without
any trial since then. 'The Central
Government has ngw enacted the
National Security Act Evep then th-
Jamil Nadu Government has initiated
a separate ordinance and got it con-
verted into law by the Assembly in
order to wreck vengence against the
opposite party. I, therefore, reguest
the Centra] Government ito ask for
the explanation of the Tamij] Nadu
Government particularly MGR
because he waits 1o wreck wvengence
through this black law against the
poor people. I would say that most of
the affected people are very poor,
who are unable to give court fees,
Therefore, the poor litigants should
not be insisted to affix stamps, whe-
ther it iz a erimina]l or civil court.

In the Bil] it is suggested that peo-
ple belonging to the Scheduled Castes
should be given preference. I would
say that all poor people should be
treated alike. Whoever has committed
an offence, or is forced to go to the
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criminal or civil court has to pay for
legal assistance and also court fees.
Therefore the benefits of this Bill
should not be restricted {p any parti-
cular community. It can bpetter fix an
income limit say Rs. 5,000. It can
very well happen that a person be-
longing to the Scheduled Caste ‘is
rich and he is a landlord. Such peo-
ple shoulg not be given any prefer-
ence, People owning houses and finan-
cially sound should not be given any
preference, even if they belong to the
Scheduled Caste. Since a large num-
ber of people in tha country are below
the poverty line, yoy can say that
people with an income of Rs. 5000 or
below will be given preference

It is not enough tp have such a pro-
vision in the Constitution or in any
enactment. Some Committee must be .
appointed for this purpose and the
aid must be given through the Cen-
tral Government, The Law Minister
should not take it lightly, because it
is a Private Members® Bill.

Most of the people in the country
are poor ang they are the sufferers.
Some rich people unnecessarily drag
in the poor people to the courts. If
the assailant is a rich map he can
command the best legal advice, He
will initiate a case ‘against the poor
man, who cannot afford to enguge a
lawyer or pay the court fees, or even
g0 to the .police station. Therefore, the
position is that even 35 years after
the achievement of gur independence,
the poor people are not able to take
advantage of the various provisions
of the law which we pass because
they cannol afford to spend money to
Eo to a court of Jaw to get redress.

That is why I say that the poor
people must be helped by the Gov-
ernment. The Central Government
must allot funds for this purpose in
its budget. The State Government
should alse be directed to ear-mark
funds. In each and every distirict a
Legal Assistance Cell must be opened.
Every poor person must get an oppor-
tunity to get legal aid from this office.
So, 1 support thig Bill  °
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SHRI JAGANNATH RAO: (Buor-
hampur) Mr, Chairman, I welcom®e
this Bill. I take it that hon. Mover

wants to focus the attention of the
Government to the urgency of the
problem, which has be:n

fire for the last several decades.

Qur idea is to focus the attention
of the Govenm'ant.

SHRI CHITTA BASU
The principle ig all right.

16 hrs.

SHRI JAGANNATH RAO: But
with due respect to my friend, .the
honourable mover, the Bill does not
tak'> us far. By passing this Bill we
would not achieve the object for
which the Bill is intended. At
present, for the legal aid we have gol
only two provisions, one in the civil
lJaw and the other in the c¢riminal
law where a poor person getg aid
from the State. Under Order 33,
Rule 1 in acivil suit where he is ad-
judged to be indigent, formally called
inforena peuperis, he is txempt from
payment of court fee and in criminal
cagzs under Section 302 of the IPC
where he is no! in a position {0 en-
gage a lawyer to defend him, the
Slate gives him the assistancz of 2
lawyer., These are the only two
provisions under which the poor man
gets reli2f from the Government. But
the time has come that the poor have
to be looked after, Now, this Article
39A has been inroduced in  Part IV
of the Constitution under the Diree-
tive Principles. Having made thig as
a Directive Principle, it is the
duty of the State to enforce it other-
wise, the Directive Principlas have
no meaning. Therefore, the urgency
is all the more felt by thz Forty-
second Amendment  to introduce
Article 39A. Therefore, it is very
urgent on the part of the Central and
State Governmentg to devise a
scheme to render free legal assistan-
¢2 to the poor people both in civil
and criminal and in other malters
also.

(Barasatl)

I am coming to that.
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We haviz got two reporls of emi-
nent Judges, Justice Bhagawati and
Justice Krishna Iyer. Repors are not
wanting, enly the will must be there.
I tak: it that the Central Govern-
menl is anxious to it, pbut the State
Governm'ants perhaps are not coope-
rating with it. (Interruptions) All
right, T also congratulale the State
Governments for coming forward.
But I do not know why the scheme
has not been formed, why no Stale
Government has go far formed any
scheme for giving legal aid to the
poor. {(Interruptionsy Therefore, if
the States are willing, and if the
Centre is willing, I do not see any
reason why the matter should be
further delayed.

Sir, legal rights are not known to
these poor persons. They being il-
literate. poor and uprivileged, do
no{ know how to enforce their rights
nor can they defend their rights
when they are infringed upon by
others, This is th'z state of affairs.
Even the life and liberty of the per-
sons in the village are at stake.
Article 21 confers fundam'antal right
to these two—life and liberty—but
he ig not able to defend himself.
There is no provision mada in  this
Bill. Now that it is made a Direc-
tive Principle and now that the Sixth
Plan speaks of the economie deve-
lopmen! of th'z rural masses, this
should alsg be taken as a part of the
economic development of the people
in the rural areas who are poor
Unless you take it as a part of the
economic development, ther: would
not be any urgency of th'z matter and
the economic development which is
contemplated may not confer the
benefits that ar2 intended to bhe con-

ferred on them. For instance, where
surplus land is given to a landless
person—Mr Vyas referrad to that—

and that person. goes to take posses-
sion of the land., he meetls with resis-
tixnce either from the landlord or the
tenant who formally had the land.
Then there is nobody {o help him.
Even if violence takes place, he has
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{Shri Jagannath Rao]

to suffer and nobody will defend him.
Therefore, it is very necessary to
treat this as a part of the economic
development of the people in  the
rural areas so that il should be a
plan scheme which can be imple-
mented by the State Governments
with all earnestness:

If you look at the 20-point econo-
mic programme of the Prime Minis-
ter, you will find that point 4 speaks
of land c:ilings, distribution of land
and seeing that the possession of
land is given removing all adminis-
trative and legal obslacles. Therofe,
when it ig a part of the 20-point
programme of th'e Prime Minister,
the wrgency is all the more there.

M. CHAIRMAN: Don’t you think
that poveriy itself is a disease which
has so many aspect?

SHR]I JAGANNATH RAQO: Now,
call him helpless, He is not only poor
and helpness, he is illiferate, he does
not know what his rights are, he does
not know how to defend himsell
when his righis are infringed upon.
Is it not the duty of the State, wel-
fare State to come to the tescue?
Otherwise, what dnes “welfare state™
mean to him?

MR. CHAIRMAN : Mr. Rao, I
neviar meant to say that the State
should not come to the rescue, I was
only nointing eut that poverty has so
many facets or aspects.,

SHRI JAGANNATH RAO: That is
why, we must draw a line some-
wher>, We cannot say every person
should have {ree legal assistance.
We should draw a line defining which
class of persong is enlilled for free
legal service. The line may be arbi-
trary;

I would not dispute that. But 1
would not say thal every persaon shall
be entitled for free legal service.

In this Bill, the hon. mover has
classiffad persons who can get free
legal aid. It is not only in the courts
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but also in quasi-judicial or tribunal
or board. I am afraid, these. pro-
visions are not sufficient. They would
not meet the needs of thie day. There-
fore, T would request the Govern-
ment to come forward with a compre-
hensive Bill, suggesting the scheme.
They should also set up a machinery
to implement the schieme of the Gov=
ernment, The scheme  should also
make an amendment in the Advocates
Act, if n'zcessary, so that every ad-
vocate takes up two or three cases a
year and works for the poor clieuts
without taking any fee. All these
things are to be considered. Other-
wise, passing this Bill, I am afraid,
would not serve the purposes for
which the hon. mover has brought
the Bill. But the idea is good.

SHRI EDUARDO FALEIRC (Mor-
mugao) You tell the Government 1

want the Government o do some-
thing.
SHRI JAGANNATH RAQ: Yes,

1 would therefore request the Law
Ministar 10 come forward with an as-
surance that he would bring a Bill at
the earliest, and sefting up a machi-
nery and the delails of the scheme
that rendt:rs free legal assisiance 1o
the people, not only in civil or
criminal matlers but alsp in revenue
and o'her matters, wherever it is
necessary,

One thing more along with this,
I want {o mention. The State Govern-
ments should try to set up a Munsiff
Magistrate court a{ every block head-
quartierg so that it would minimise
the cost of litigation. It is {o difficull
for 3 poor man (2 go_the nearest court
which is at a distance of 30 or 40
miles. Therefore, you should have a
court at every block headguarters
vested with powars of civil and cri-
minal matters, so that much litigation
can be avoided. There should be per-
sons wilh a background of drafting of
documents and setfing disputes out
of court. Therefore, all these things
could be done when a combprehensive.
Eill is thought of and a comprehensive
scheme is drswn up by the Govern-
ment
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I am sure Government is very
sympathetic and they will do this at
the very ‘earliest. I would like them
to take this up as part of the progra-
mme for rural development.

SHRI CHITTA BASU (Barasat):
Sir, 1 rise to suport the underlying
principle of the Bill which has been

presented by our esteemed friend.
Mr, Faleiro,

Of course, at the outstet, let me
make it clear that certain provisions,
he has made in this Bill are not only
not up, to the mark but I think, not
sufficiently progressive or sufficiently
desirable These are certain provisions
which T would have also opposed.
But generally speaking, the principle
of the Bill is quite commendable.
Before I appreciate I want to inform
the House that so far as our Govern-
ment is concerned, it has accepted
the basic principle of legal aid to
the poor. There is no quarrel on that
point. But what I want to emphasise
is that the Government hag not really
understood or rather implemented
the basic requirement which under-
lines the concept

MR CHAIRMAN: But, 1 think you
would concede that the Government
hag tried tp understand the concept.

SHRI CHITTA BASU: I  have
made out the point in the sense that
the Government has accepted  the
concepi of legal aid to the poor. Butl
I do nov like to say that they have
been sincre enough to implement it
in action. I am sorry, I could not
plaase you.

SHRI K. MAYATHEVAR (Dindi-
gub): I want a clarification. Is it
implemented in West Bengal and
Kerala to the satisfaction of the
people?

SHRI CHITTA BASU: They are
trying to do. ,

SHRI K. MAYATHEVAR: But
they hawvie also failed.

" SHRI CHITTA BASU: You
should unddrstand what they are
doing here. It is not a question of West
Bengal or this Governmen{ or that
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Government Therefore, he should not
be angry on that point.

MR. CHAIRMAN: In fact, I appeal
to you and him also not to become
angry. You should try to understand
each other.

SHRI CHITTA BASU: Now, let us
try to delineate thlz contour of the
concept of free legal aid. There is a
maxim: Justice delayed is  justice
denied. But justice which is costly
is also equally justice denied. This
is what I want the Government to
understand I think. the mover of the
Bill understands this ang  accepis
this.

MR. CHAIRMAN: Just a minute.
According to the time allotted for
this Bill, the time would be over al
4.15 P.M. But I find a number ol
names, that is io say a number of
hon. Members belonging to different
parlies who would like to eXpress
th'sir views on the Bill. Now, it de-

ands entirely on the consensus ef
the House. Should the debale conclude
here and now gr should the time be
exlended?

SHRI EDUARDO FALEIRO: There
are a number of hon. Membiars who
want to speak on this Bill. I  would
request that the time may be extended
in such a manner as to provide an
oppoartunity for the mover of the next
Bill, Shri P. Rajogoal Naidu, to
move his Bill for consideration. Five
minutes may be left for him.

MR. CHAIRMAN: Everything de-
ends on lhe amount of cooperation
which the Chair gels from the hon.
Members., You have lo be eXact as
o by how much time th: debate
should be extended,

SHRI EDUARDO FALEIRO: 1-1|2
hours. making il understood that Shri
P. Rajagopal Naidu may bz given a
couple of minuets, five minutes, to
move his Bill for consideraion.

MR. CHAIRMAN: Ig it the sense
of th: House that the time be ex-
tended by 1-1/2 hours?

SOME HON, MEMBERS: Yes.

MR. CHAIRMAN: So, the time is
extended by.1-1/2 hours.
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SHRI CHITTA BASU:. As I was
saying there should be an undersland-
ing of the basic problem. As I have
clarified {he approach should be that
we accept that costly justice is equul
to justice denied, That is the basic
premise.

As p matter of facl, Justice P. N.
Bhagwati, made a comment in  this
respect. He said:

“The expensive legal system had
barred the common man from get-
ling his right {0 justice in  the
court.”

The guestion of expensiveness comes
in here. He again goes on to clarify
the concept of his legal aid. He says:

“The first half of the century
made India free. The second hald
must make Indians free.

I am quoting him just to give cer-
tain ideas about the concept, or ideas
underlying the concept, of legal aid.
It is not merely sanction of some kind
of money or to provide some  aid.
Legal aid is a social aspect. Again he
says:
“The Governmtent of India’s legal
aid programme should not  be
construed as an act of charity.”

I bring out this gquotation just to
prove that the view-point of Justice
P. N. Bhagwati certainly was thal
legal aid should not be construed as
mlzrely an act of charity. We should
never have that view., Butitis a
social obligation.

Therefore, unless the Government
accepts that basic premise to the
concept of legal aid I think that no
useful scheme can be worked out and
it cannot be implemented,

Let me also draw your attention to
the coverage and whn are to be

covered. Mr, Justice Krishna Iyer
made certain observations in this
regard:

“The wider scheme of legal aid
should include legal aid for the
working class in labour disputes,
for the peasantry in agrarian dis-
putes, for the minorities in commu=
nal disputes, for Scheduled Castes
and Scheduleg Tribes, for women,
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for physically handicapped for pri-
soners for religious and political
dissenters etec.” '
Therefore, Mr. Justice Krishna Iyer

has also given an idea about the

coverage, the scope that each should
cover the strata of society in his book

‘Justice and beyond.” There ig the

responsibility of the State. I do not

mean the State Government, The

State heg got some responsibility for

providing legal aid.

I would like to make a mention of
the judgment of ihe Supreme Court
delivered on the Directive Principles
of State Policy which are enshrined
in our Constitution, wherein the
Supreme Court also pronounced. re-
garding the State’s responsibility for-
providing legal aid to the poor.

I refer in this context to the judg-.
ment of the Supreme Court in the
case beiween Khairi & others V, State
of Bihar, wherein it hag been stated
that the Supreme Court has held that
the State of Bihar canngy avoid its
constitutional oblipationz---please
note, ‘the constituiiona] obligations'—
to provide free legal services for a
poor accused by pleading financial and
administrative inability. Now the
question is the financial or adminis-
trative inability. If the State Gov-
ernment is not sufficiently equipped
with financial resources or administ-"
vative apparatus, even in that case
the Supreme Court judgment says
that the State canant absolve itself
of the responsibility for providing
legal aid to the poor accused on the
plea of inability of financial capacity
or administralive apparatus,

MR. CHAIRMAN: Please try to
conclude.

SHRI CHITTA BASU: So, this con-
cept has been aceepled, But the
follow-up actions have not been
taken. I can give one or two exam-
ples, Look at the gaxpenditure and
what has been provided for. The
Central Government's budget alloca-
tion for 1978-79 was only Rs, 1 lakh.
For 1979-80 also it W%as only some-
thing like Rs. 1 laxh. For 1980-81 it
was something like Rs. 25 lakhs, For
1981-82 the allocation was of the
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order of Rs. 50 lakhs, and as far as
my information goes, till 31st July,
1981, only a paltry sum of Rs. 1,02,518
has been spent. The funds made
available are hopelessly meagre. Why?
The concept has been accepted. The
responsibility of the State has been
identified, not by the Constitution but
by the Supreme Court itself. But
the Government has not taken proper
measures to implement it. Even in
the matter of expenditure, you will
be astonished to see...

MR. CHAIRMAN: Please try to
conclude.

SHRI CHITTA BASU: I am con-
cluding. The expenditure is also in-
curred only for providing some hono-
rarium to the legal practitioners, and
the establishment cost is more than
anything else. Therefore, my conten-
tion is that the Government is not
taking proper and suitable steps to
give effect to thig policy.

1 only want to make two sugges-
tions. The Bhagawati Committee
has worked out a I12-point scheme;
there was a 12-point scheme. I want
to know from the hon. Minister
whether they have examined this 12-
point scheme and if they have exa-
mined, what concreie and specific
actions have been taken to implement
that scheme. That zcheme hags been
worked out by Justice Bhagwati
with which responsibility he was en-
trusted.

Lastly, Nyaya Panchayats should
be established at the panchayat level
all over the country. We ghould in-
volve he panchayat administration
in dealing with these cases, minor
cases, and there should be some judi-
cial geforms. I have got certain ideas,
but I cannot put them for want of
time. Some judicial reforms are also
necessary, Then and then alone, you
can work out g full-fledged compre-
hensive scheme of legal aid for the
poor. Otherwise, it will remain a
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hoax, it hag remained a hoax and it
will, in future also, remain a hLoax.
I hope the Government will take note
of it

16. 25 hrs.

DEATH OF ACHARYA J, B,
KRIPALANI

saarg ww qur Pt @ix A
At (st Miew armer tHE) ¢ R ae
& % g JOHT AR T & Tg
A & 9§ | g P T7 B gy
X T FEEATE AdT AR FEE
¥, &t FoAEr Y & PTuT agHeE R
TG | W ANg § H AN
I FHET T 3 Ak &t 951§ Fad
&1 &g I wfrg & & a qeH
ST FT &I |

SOME HON. MEMBERS: We agree
to it.

MR, CHAIRMAN: Before adjourn-
ing T wil] request the hon. Members
to stand in silence for a shortwhile
in order to pay respect to thegsacred
memory of the deceased.

(The Members then stood in gilence
for a shert while.)

MR. CHAIRMAN: 'The House now
stands adjourned to meet =zgain at
11 am. on Monday, the 22nd March,
1982.

16.27 hrs.

[The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
March 22, 1982/Chaitra 1, 1904
(Saka)]



